MOST IMMEDIATE
ASSEMBLY QUESTION

GOVERNMENT OF N.C.T. OF DELHI
REVENUE DEPARTMENT: PARLIAMENT CELL
5, SHAM NATH MARG, DELHI-110054

No. F.11/1685/DC/PC/VS/202 1/60 \ Dated: 02~ O\- 20272
To
The Dy. Secretary (Question Cell)

Delhi Legislative Secretariat,
OId Secretariat Delhi-110054

Sub: Reply to Vidhan Sabha Unstarred Question No. 54 fixed for 03.01.2022 raised by
Hon’ble MLA Sh. Mahender Yadav.

Sir,

Please find enclosed herewith the 100 copies of the reply in respect of above said
question for further necessary action at you end.

This issues with the prior approval of Competent Authority.

Yours faithfully

Nl

Encl.: As above. M‘/

(ANIL SIROHI)
SUB DIVISIONAL MAGISTRATE-III (HQ)
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OFFice
OF THE p
R,
i jscnemny CUM DIVISIONAL COMMISSIONER
o € DEPARTMENT : GNCT OF DELHI
» SHAM NATH MARG, DELHI-110054

(RELIEF BRANCH)

F.1(87) »
R
/ Euef/gu“dlng Collapse20
10/ 2663 Dated 05.03.2020

ORDER

In partial

Delhi vide 2:::::::)‘% of all earlier orders/clrculars, the Govt. of NCT of

Decision No. 2810 d ecision No. 2808 dated February 28, 2020 and Cabinet

scale for gra'nt of ated March 5, 2020 has decided to enhance/revise the

given bel ex-gratia relief in various eventualities, as per the detalls
ow.

Fire and other Accidents [caused by {ndividual or patural

calamities):
(a) Death (Major)

ex-gratia shall be given to the family
documentation process is completed and

(i)

Rs.10,00,000/- in each case (1 Lakh
immediately and 9 lakh after
approvals obtained.)

Rs.5,00,000/- in each case

(b) Death (Minor) :
(c) Permanent Incapacitation ! Rs.5,00,000/- in each case
(d) Serious injury : Rs.2,00,000/- in each case
(e) Minor Injury ] Rs.20,000/- in each case

: Rs.3,00,000/- in each case

(f) Orphaned Children

Riots & Other Riots, Terrorist Attacks:

ng) Bomb Blasts, Communal
Rs.10,00,000/- in cach case (1 Lakh

(a) Death (Major) ; _ .
ex-gratia shall be given to the family immediately and 9 lakh after
documentation process is completed and approvals obtained.)

Rs.5,00,000/- in each case
Rs.5,00,000/- in each case

(b) Death (Minor)

(c) Permanent Incapacitation - e ;
: : ! Rs.2 - in each case
ous Inju : 09, :
(d) o P y Rs,20,000/-1n each case
Rs 3,00,000/- in each case

(e) Minor Injury

(0 Orphaned Children
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&) Anima] (e Perty (In riots),
N i P
] i F( OUVCC’OYmcomc/hvchhoocl): Rs.5,000/- each
i g"m /\n}nmal: Cows, buffaloes, Sheeps
) Cart Animal Horses, Oxcn, Camel

5} Normal Rickshaw Rs.25,000/- each
¢} B-Rikshaw/E-Scooty i Rs. 50,000/-each

v} Damage to residential unit {In rlots/fire/natural calamities/[other
than Jhuggles):

1. Each lloor shall be considered as a different residential unit and
the relief amount be disbursed as follows:

() Total Damages : Rs.5,00,000/- (Rs. 4
lakh for damage to structure shall be divided among the owner(s) of
the floor and Rs. 1 lakh for loss of household items shall be’divided

- among occupant(s)/tenant(s) of that floor:

(b) Substantial Damage < Rs.2,50,000/- (Rs. 2
lakh for damage to structure shall be divided among the owner(s) of
the floor and Rs. 50,000/- for loss of household items shall be
divided among occupant(s)/tenant(s) of that floor.

(c) Minor Damage 1 Rs.25,000/-

2. An immediate relief of Rs. 25000/- will be released for each floor for
loss of household items. This amount shall be divided among

occupant(s)/tenant(s) and shall be adjusted from the final ex-gratia

compensation amount arrived at after due diligence by the
authorized officer and approval of the competent authority,

3. In case of riots, for tenant(s)/house owner(s) who have lost
household goods naot through fire but through looting/theft,
compensation of Rs.1 lakh per residential unit for complete
Jooting/theft and Rs. 50,000/- for partial looting/theft shall be
provided. However, in all such cases, furnishing of copy of FIR shaj)
be mandatory.

1 e e L TR

Ing rlots:-
v Damage to Schools dur ‘
= a) Schools with enrolment upto 1000 students: Rs.5,00,000/

b) Schools  with enrolment more than 1000  students;
Rs.10,00,000/- '

A e At




C /

D&mage

zamage to

=—10 unin

(in rio —sured ¢

10 riots/fire/ __commercia] property/commerclal articles

‘natural ¢
al calamities/[other than Jhuggles])

50% of th
e
This catl:; UP to & maximum of Rs. 5,00,000/-
articles in an Un?nsSha” also include cases of looting /theft/loss of
ured Commercial property. HOWeEVEr, in all"such

CaSES’ fu Sy
rnishing of copy of FIR shall be mandatory.

n case of riots/fire/etc.) ghall be
5 dated 24,02.2016 and
/2010/3589-97 dated

Rehe'f in case of dardagc to jhuggies i
I())rrodvxdcd as per Cabinet Decision No. 229
er No. F.1(87)/Rclicf/8uilding Collapse

20.10.2016.
Delhi and

nal Commissioner,
their respective

f Natural

The Pr. Secrefary (Revenue) & Divisio

District offices each have been allotted budget under

45 Relief” on account ©

heads of Accounts-“ Major Head 22
itous rellef,

ure on payments of gratu

Calamities to meet the expendit
fire, bomb blast,

tentage, food etc. In cases of natural calamities like

earthquake, riot etc.

e victims have already been

g to ganction of relief to th
ing Head of Dcpartment in

oners, be
approved in the order to ensure

The power
o all the Deputy Commissl

delegated t
the scale

s in accordance with

all case
timely disbursal of Relief vide order #o. F.1(87)/Reucf/Bundmg
Oounpsc/2010/09 dated 04.01.2012.
' N
P27
g\fs\’”

(MITHLESH GUPTA)
gUB DIVISIONAL MAGISTRATE-II (HQ)

Bulldiog Collaps62010/663 Dated 73 /v
7/

d necessary action to i~

E, Lt, Qovernon, Dolhi, Raj Niwas, Delbl.
ple Chiel Minlater, Delhi Sectt., Delhl.
Sectt.Dolhl

blef Minister, Delhi
tt., Dolhi.

1ple Deputy c
ster of Revonue, Dolhi Seo




_The Sta
A ff Officer to Chief Secretary, Delhi Sectt., Delhl,
5. The Pr. Secretary (Home), GNCT of Delhl.

6. The Pr. Secretary |Finance), GNCT of Delhl.

7. The PS to Pr. Secretary (Revenue), GNCT of Delhi.
GNCT of Delhi/New pelhl.

8. All Dy. Commissioner (Revenue),
trate/ Tehsildars, GNCT of pelhi.

9.All ADMs/SDMs/ Executive Magis

10. Guard File. \f ”
\5
]
(MITHLESH GUPTA
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may be read ags uprder -

(i) Damiage to Jhupyics [In cage of tlote/Hize/otr.
Total dzmange (o Jhuggies : upto Rs. 25060/~ in car e with e
i;?pm\xal of Hon'ble Minisler (Revenue), Gave of NCT of Orihi in similas €228 ’

j.e fire in jhuggics.

- t//ti/ }?4
. - : : (CEY ‘i}
UB DIVISIO”!A.L WAGIRTRATE - VHT(EQ)

Cony f;: =

. The Pr.-Secretary to Hon’ch Lt. Governdr, Raj Niwas, Delbi.
2 The Pr. Secretasy to Hon'ble Chjef Minister; Dethi Sectt., Dethi:
3, The Begretary 10 Hon’ble Miniater of Revenue, Dethi Sectt., Delhi.
" ‘The Stasf Cfficer to Chief Secretary, Delid Sectt:, Delhi.
S“ Tae Fr. Secretery (Hoine), ONCT of Delhi.. -,
6. “ne PS to Sicretary (Revernic), GNE? of Delhi.
7. ARl ,Dy Comimisaioners.[Revenue), GNCT of Delhi/New Delni.
8. 4 /tDMs/’?DMa/Erccquc Ma@sf:Mce/T&h%lldﬂn, GMNCT of Dethd. .
g, Ghnasd ’iJc ' o,

.
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vistrict o jonal Commesinne; Delfi 207
E G, o - bepn anoupu budges i
9ef under their respectise hestz o
- Relief" on.account of Waturel Catemitiet 10
: exp?ndhure on paym_ems of grafuitous relief, fertage, food €tc in

cases of natural calamities l]ke -ﬂr_e,-bomb blasl, flood, earthquake, fiots L.

Accounte. ~ *Major Head 2245

The powers have been delegazedio the Pr. Secretary(REVe”’e) }
Dwxsxona! Comm:ssioner, Delht to sanchon ralief in all cases, id aocordzme

. with the scales ?Sapprqved_
o daeﬁ
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- ” ‘ o Ao
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In partial modificatian of order of even number daled 05-04-2011, the fast p2ra

of the said-order may be reed as under:-

“ © The powers to sanction bf rellef to the vicﬁm:a have already been delegated 10
all the Deputy Commissloners, belng Head of Departmenil In all caseé in accqff‘aﬂf‘ _

with the scale approved In the sald order to ensurg tinely disbur sal of relief”

The rest of all contents of said prder shall rémaln unchanged.
. -. n ‘. " _. ‘ i iy v. > flC&YY
: v 17" (KULDEEP SINGH GANGER)
“n ¢ Add). Sacretary(Revenue)

0O

o
=2

E?“'

The Pr. Secretary tp H.E. Lt. Governer, Delh, Re] Niwas, Delhl.
] The Pr. Sedretary to Hon'ble Chigf Ministet, Delbl Sectt., Delhi )
. The Secretary to- Hon'ble Minister of Revénus, Defh) Sectt, Dely . ..
T T TTThe Blaff Gfficer o Chief Secietary: Delhi Seutt, Ol -=" =77 - -~
; .The Pr. Secretary (Home), GNCT of Delh). *. .
. ‘The Pr. Secrétary (Finance), GNOT of Delhj, .. . -
/The P$ fo Pr. Setretary (Revenue), GNET of Delh/New Delh.. .
2{: gé:tgommlsslonerp(ﬂ_evenq?ﬁt:f’GNGT of Delhi/New Delhl ~ = - ~-
y \Didfs/SDMs/Executive Maglstrates/Telsl|dan o Dl
Guard file. e ? Y 14ers, GNCT of Delhl -

P T %’m
ot (KULDEEPSINGH SANGER) -

3 Addl, Socretary(Reverius)
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ORDET
In supercenslon of all serller orders 4 ckeulsm, it Goa, of 1CT of
P, \me Cebinal Dacislon No 1761 daled Mmh g, 2011 hss gscvteu 1o

tmm&"f"‘“ tha geele dor gron o ex:qrells iollef In verlout overiuafinn,
Py the delslls glven below:

| Firs 2 & Othcr Accidentsicausod by Indlvidual or fiatyral celamities);
(s) Daalh (Major) R8.2,00,000/- In sach core

{b) Denth (Minor) Rs.1,00,000/ In esch case
() Serious Injury . R8.50,000/- In eachcate 7
(d) Minor Injury ‘" Re.10,000/- In pach casH:

(e) Orphaned children " . Ra1,00,0000- In each cass,
[@ Bomb Blasts, Communal Riots & Othor Riots; ng_@t_&_,_ml(_‘,
(2) Dsath (Major) Rs.3,00,000F In gach case

(v) Death {Minar) ' Ra,1,60,000% I oach case .
(c) Permanent Incapacitation  * Rs.1,60000/-n eachcase 4
(&) Serous Injury Ra.4,00, DbOl- feachppsa -

Rs.10, 000!— ln exwh cass .

(e) MinorInjury ~+ ! " .
Re.4, Doww'hoachmk

n Orphaped chlldron
('l) Loss ofMovesb}o Proper{v (in rloLL
(2) Animals (source of hmeNamood) Rs 2,000k cach

{l) Farm An!ma]s. 1 cowvs, buffaloed, nhoeps.
(in Cart Animals -.ﬁars;&,onn. camel, .' *
‘() Rickshaw .  :Re1600esch. .

vy Damage o [osldenha[ ug[t fIn [lo(a/ firol nl(urgl calglmﬂno

. [8ther than Jhuqnlc.ﬂ) . ,_.,, b

- — ool e : Vo —
(s)._ -Totai Damnpa v 4 RB.S0.0QOJ- . .
(b)  Bubstanilal Dungge ! Re.26,000- :
{9 IAlnor Demags . . ! Ra.6, 0001 .

* o QT:M s¥lent of darnage wil ba maubd' bythe Publio Vjoﬂw Dopmmem.
1
nmug—-qn—lim‘-’ig.@ﬂlnwrrlnlpmpor(v[commmclnlurllclng -
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. £0% D“h. foas y
. W %blmlﬂmumof RHOODW-
G Yol samape 1o 4 .coge of ot frefntg) -
’ hu . ¢
Y . 9olae  ;Re.6,0000- In each onaa, Lo

. {Plva thoueand ohly) i
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